34 of 1920.

5 of 1898.
2 of 1974.

THE PASSPORT (ENTRY INTO INDIA) AMENDMENT
o ~ ACT, 2000

No. 47 oF 2000

‘ [8¢h December, 2000.]
An Act further to amend the Passport (Entry into India) Act, 1920.
Bk it enacted by Parliament in the Fifty-first Year of the Rei)ublic of India as follows:—
L. This Act may be called the Passport (Entry-into India) Amendment Act, 2000, _

2. In section 3 of the Passport (Entry into India) Act, 1920 (hereinafter referred to as
the principal Act), in sub-section (3), for the words “punishable with imprisonment for a
term which may extend to three months, or with fine, or with both”, the words “punishable
with imprisonment for a term which may extend to five years, or with fine which may extend
to fifty thousand rupees, or with both” shall be substituted.

3. Aﬁer. section 3 of the principal Act, the following section shall be inserted,
namely:—

“3A. Whoever having been convicted of an offence under any rule or order
made under this Act is again convicted of an offence under this Act shall be punish-
able with double the penalty provided for the later offence.”.

4. In section 4 of the principal Act, in sub.-seci-ion (2), for the words and figures

“section 61 of the Code of Criminal Procedure, 1898,”, the words and figures “section 57 of
the Code of Criminal Procedure, 1973,” shall be substituted. ’
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